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The 19th February 2021

No. 9/C.B.I-80-02/2021-1476/ HP—In exercise of the powers conferred under section-6 of
the Delhi Police Establishment Act, 1946 (Act 25 of 1946), the Governor of Bihar is pleased to
accord his consent to exercise of powers and jurisdiction to the whole of Bihar to the members of
Delhi Special Police Establishment to investigate/supervise and inquire into the Muffasil P.S. Case
No-267/2020, Dated-18-07-2020, Section-467/468/471/409/420/34 1.P.C. which relates to fraud in
State Bank of India, Manpur Branch, Gaya.

By order of the Governor of Bihar,
K. Senthil Kumar,
Secretary to Government.
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